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SHRIMATI NANDINI SATPATHY : 
This question does not arise out of the main 
question. But it is not a fact that adver
tisements are stopped without carefully 
examining the details of objectionable 
writings m the newspapers.

MR SPEAKER : Next question, No 73 
Raja Kuikarni is he a Raja or is it just 
a name.

SHRI RAJA KULKARNI : Just a name 
only.

SHRt MURASOLl MARAN : May I 
ask a question on the previous question.

AN HON MEMBER .H e  is a journa
list. He may be allowed Mr, Speaker 
he is a little late. I allow him this 
time But it should not be treated as a 
precedent Most of the members are new 
and I hope by the time they get used to the 
procedure, it will be all right.

SHRI MURASOLl MARAN . The plea 
that the Constitution is standing in the way 
of curbing monopolistic trends in news
papers is a false one. Article 269 clearly 
empowers the Central Government to tax 
advertisement revenue of newspapers and 
give a share to the States also The Fifth 
Finance Commission also recommended that 
advertisement revenue of big newspapers can 
be taxed. Just now the Minister also said 
that she has sent her suggestions to the 
Finance Ministry. I want to know the parti
culars of those suggestions I want to 
know whether there is a will to put such a 
tax, on advertisement, and whether it is in 
the offing.

SHRIMATI NANDINI SATPATHY : 
It is not possible for me to give the details 
to the hon. member.

Model Rules for Recruit neat and 
Promotion in PuhUc Sector 

Undertakings

*73. SHRI RAJAKULKANl : Will
the Munster of LABOUR, EMPLOYMENT

AND REHABILITATION be pleased to 
state:

(a) the progress made by his Ministry 
in formulating and implementing model 
rules for recruitment, promotion and trans
fer of employees in ail public sector under
takings belonging to the Central Govern- 
ment ;

(b) whether the representatives of 
recognised Unions have been associated in 
such formulation and implementation of the 
model rules , and

(c) if not, whether Government propose 
to consider the convening of a joint meeting 
of representatives of Unions and manage
ment in the public sector undertakings ?

THE MINISTER OF LABOUR, EM
PLOYMENT AND REHABILITATION 
(SHRI R K KHADILKAR) (a) A Sub- 
Committee set up at a meeting of the Heads 
of Public Sector Undertakings has evolved 
a set of Model Principles to be followed 
when ordering promotion of industrial 
workers in Puhlic Sector Undertakings 
These Model Principles have been commu
nicated to all public sector undertakings for 
their guidance

(b) and (c) One of the Model Principles 
provides that the drafting of the promotion 
procedure or the adaptation of any model 
promotion procedure in any public sector 
enterprise must be preceded by the full 
possible consultations with recongnised trade 
unions or service associations, or, if there 
are no such recognised unions or associa
tions, with all categories of workers in 
general

SHRI B K DASCHOWDHURY . What 
about recruitment ? Shri Raja Kuikarni. Is 
there a check to find out which of the public 
sector undertakings have introduced and 
implemented the model rules formulated for 
recruitment and promotion and which have 
not ?

SH R IR  K. KHADILKAR: It is ex
pected of them to introduce and follow 
these rules But m practice, certain devia** 
tions have taken plaae, If he points out 
particular cases, 1 will inquire.
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SHRI RAJA KULfCARttl: Is it part of 
the accepted national policy to give prefe
rence to persons m the local areas in respect 
of non-technical categories of jobs ?

SHRI R. K KHADILKAR : So far as 
recruitment and promotion are concerned, 
I would like to make it clear that in the 
lower categories of posts, i e unskilled, 
semi-skilled, clerical workers and routine 
clerks, promotion is to be based on seniority 
subject to fitness. This has been accepted. 
When a job requires a higher skill or a 
different skill, promotions should be made 
on the basis of trade tests, qualifying tests 
and semority-cum-ment. While holding 
trade tests, a representative of the recognised 
union, technically qualified, should be 
associated as an observer, wherever possible. 
For commercial, ministerial and adminis
trative jobs, there should be a system of 
qualifying tests for promotion to higher 
grades For selection posts, the cutenon 
should be mainly merit

SHRI RAJA KULKARNl The answer 
given is not to my question I asked about 
preference being given to persons m the 
locality in respect of non-techmcal categories 
of jobs

SHRI R K KHADIKAR * On that point 
also I would like to clarify the posi
tion The public sector undertakings have 
been specifically instructed that recruitment 
to posts carrying a basic salary of less than 
Rs 500 per month should be made only 
through the local employment exchange.
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SHRI R> K KHADILKAR: So far as 
the trade unions are concerned, if they are 
going to favour a particular man because 
he is a member of the union, I think they 
are failing in their duty.

MR SPEAKER : Kindly say yes or no.

SHRI R K. KHADILKAR . So far as 
the other part is concerned, offitcers favouring 
that also should not happen. If it happens 
we have to stop it.

SHRI DAMODAR PANDEY: The hon. 
Minister has just stated that he has sent 
some model rules to the public sector under* 
takings, but there are certain public sector 
undertakings which are not at all following 
these rules. He has stated that m the mat
ter of promotion and recruitment these 
rules are being implemented. May I know 
what check there is at the Oovernment level 
to ensure that the public sector undertakings 
which have been given these instructions 
follow them ?

SHRI R K KHADILKAR : The Bureau 
of Public, enterprises is lo>king after this, 
whether principles are implemented or not, 
If there is a lapse on the part of a particular 
undertaking, certainly the responsible 
Department takes note of it.

SHRI SHYAMNANDAN MISHRA : 
May 1 know whether the policies with regard 
to the personnel are centralised, and if so 
what is the agency for this and where is it 
located 9

SHRI R K KHADILKAR : That does 
not arise out of t!\e present question Even 
then the question is concerning what 
principles or rules are followed Is the 
hon. Member wants to know whether there 
is a centralised body like the UPSC for 
recruitment, to my knowledge then is no 
such body.
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MR. SPEAKER ; Next Question.

SHRI B. K. DASCHODHURY : May 
I put one supplementary ?

MR. SPEAKER : We cannot o 'er all 
the Questions if we put so many supplement 
taries. I am hot going to allow m future 
more than two or three suppiementaries. 
Others ate waiting to put their Questions.

Rehabilitation of Chandigarh Oustees

*75. SHRI A N VIDYALANKAR 
Wilt the Minister of LABOUR, EMPLOY
MENT AND REHABILITATION be pleased 
to state :

(a) the number of the oustees t whose 
lands have so far been acquired for buitdings 
Chandigarh.

(b) whether the Chandigarh Adminis
tration has taken any positive steps to secure 
proper and suitable re-settlement of the 
oustees, if so, the number of oustees bene
fited by the scheme ; and

(c) whether assurance was given to the 
oustees that flats in the Chandigarh area 
will be given to them on concessional rates 
if ibe number of oustees who applied for 
the flats, and have not yet been given such 
flats ?

THE MINISTER OF LABOUR, 
EMPLOYMENT AND REHABILITATION 
(SHRI R K KHADILKAR) (a) and
(b). According to information given 
by the Chandigarh Administration, m 
the first phase, upto 1958, land belonging to 
227j# persons was acquired under the East 
Punjab Requisitioning of Immovable 
Property Act, 1948, as amended by the 
Punjab by the Requisitioning of Immovable 
Property Act, 1951, and the oustees were 
Settled m 41 villages m the second phase, 
after 1958, land was acquired under the Land 
Acquisition Act, 1894, and, according to 
the provisions of this Act, oustees were paid 
prevalent market rates along with 15% sola
tium. Figures of oustees under the second 
phase are not readily available.

(c) The Chandigarh Administration has 
reported that no such assurance was given. 
However, the Chandigarh Administration 
has under consideration applications from
64 oustees, whose land was acquired after 
I 11,1966. for allotment of residential plots 
m Chandigarh.
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SHRI R K KHADILKAR : 1 cannot 
say how the ouatees have been settled in the 
villages. Different places were selected to 
rehabilitate those who had to leave this area 
34 villages in tehsil Kara, two in tehsil 
Naraingarh, four in Rupar and one m Rajpur 
1 have no information regarding what further 
steps are taken.




